
CENjL, ADNINI$TJTWE TRIBUNAL 

CUTTACK BENCH 

Original Application No. 152 of 1988 

Date of decision : Septhrnber 8,1988, 

Amiya Kumar Mohapatra, aged about 32 years, 
son of late Banabehari Mohapatra alias Banarnalj Mohapatra, Resident 	of At/P.O_Kanjkapada, At present working as E.D.S.P.r4., Keikapada, 
EDSO, 	Dist- Cuttack. 

Applicant, 

Versus 

Union of India, represented by the Secretary, Departrit of Posts, New Delhi. 

Postmaster Generdi, Cria Circle, 
ht/P.O...Bhubaneswar ,Dist- Pun. 

Superintendent of Po:t °ffes,cuttack North Divisior, at/P.O 	& Distnjct_ Cuttack. 

1• 	 Resçondent5 

N/s 	Deepak 	iisra, R.N.Naj]c 
and ii.Deo, Advocates 

... 	For.  applicant. 
Mr. A.B.Mjsra, 	Sr. Standing Counsel 

• (Central) ... 	For Respondentc, 

C 0 R A N 

THE HON'&E MR. 	B.R. 	TEL, VICE C}AN 

A N D 

THE HON'&I 	MR. 	K.P.CRYA, MEu ER (JijD.ZcL) 

Whethar reporters of local papers may üe 	itte • to see the judgment 7 Yes . 

O To be referred to the Reporters or not 2 K 2  

Whether Their Lordships wish to see the fair 
copy of the judgment 7 Yes 



I, 	 v 
J U U G H E N T 

K.?.AC1-RYA,IL1 (j), 	The Petitioner was appointed as E.D,S.p.ji •  

Kanikapada E.D.S,o. within the district of Cuttack on 

26.4.1988. His services were terminated on 30.4,1988.Heflce 

this application under section 19 Cf the AdraintratjveTrjbunal 

Act, 1985 has been fUed to quash the order of termirtion,l 

in their counter, the respondents maintajfle( th Q. 

no illegality has bLen committed in the matter of terminati 

and therefore there being no merit in the application, th 

same is liable to be dismissed 

We have heard Mr. Deepak Nisra, learned coun se 

for the Petitioner and Mr. A.B.Mjsra, lened Sr. Standing 

Counsel for the Central Government at some length.Admittea1 y. 

tpost office in question has h€en departmentaljsed There 

cannot be any further ground to redress the grievance of tl 

pE;tjtioner. However, we would sy that in future whenever 

OCCdSon arises the case of the petitioner shoui be cor'idc 

for appointment in any postoff ice subject to his suitah1±ty. 

and more so in the present post office if the present characL€ 

is changed due to 	any reasons 

4. 	 Thus, 	the application is accoing1y disposed of 

leaving the parties to bear their own costs 
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Member ( Judkjal) 

B.R. PATEL, ViCE CHAIRHAN, 

S•SS SSS•SS...e..SS.S..., 

Vice Chairman. 

Central Administrative Tribunal, 
Cuttack 	Bench. 

Septeiriber 8,1988/Ry, Sr.P.A. 


